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Slr, 

No. 

RaJeev Bhartl, HJ.S., 
Registrar General, 

1. 

Hlgh Court of Judlcature at 
Allahabnd. 

2. 

The Director, 

Sub<ect: Regardlng proposal for.One Day.Online Sensitizatlon Programme on 

Dlsclpllnary Proceedings for Judlclal Officers. 

Judlclal Tralning & Resenrch Institute, U.P., 
Vineet Khand, Gomti Nagar, 
Lucknow. 

With reference to your letter no, Spl. Trg, on DP for jOs 1/2023-703 dated 

18.05.2023 on the above noted subject, I have been directed to Inform you that the 

Hon'ble the Chlef Justlce has been pleased to nominate all the Judiclal offlcers of Uttar 

Pradesh for partlclpatlon In One Day Online Sensitlzatlon Programme on Displinary 

Proceedings, scheduled to be held on Sunday 04th June, 2023. 

363/Admin.(Services)/2 023 Allahabad: Dated: May 26, 2023 

I am, therefore, to request you to kindly take necessary actions accordingly. 

363(1)/Admin.(Services)/2023 

Yours sincerely, 

sd/ 
(Rajeev Bharti) 

Reglstrar General 

Dated: Allahabad: May 26, 2023 

Copy forwarded for Informatlon and necessary actlon to: 

The Principal Secretary (Law) & L.R., Government of U.P., Lucknow. 

All the Distrlct Judges/ Principal Judges, Famlly Courts of Uttar Pradesh with the 

request to klndly attend the captioned onllne training programme on 04h June, 

2023 and also direct the Judiclal Officers under their administrative control to 

attend the same. 

3. All the Presiding Officers of Motor Accident Claims Tribunals of Uttar Pradesh 

(information Avallable on Hon'ble Court's website). 

4. All the Preslding Officers and Reglstrars of Land Acquisition, Rehabilitation and 

Resettlement Authoritles (LARRAS) of Uttar Pradesh (information Avallable on 

Hon'ble Court's website). 

Encl.: Tralning Module 

5. All the Preslding Offcers of Commerclal Courts of Uttar Pradesh (Informatlon 

Available on Hon'ble Court's webslte). 

6. All the Judicial Officers working in the Registry of High Court, Allahabad and Hon'ble 

Lucknow Bench, Lucknow (Informatlon Avallable on Hon'ble Court's website). 

7. All the other Judicial Ofcers worklng on deputation basls In Uttar Pradesh 

(Information Avallable on Hon'ble Court's website). 

sd/ 
(Satish Kumar Pushkar) 

Deputy Registrar (Servlces) 
"For the Registrar General" 



Judicial Training & Research Institute, U.P., 

Iraining Module for the Enquiry Oicers and Disciplinary Authorities 

L Departnental Inquiry Disciplinary Proeeedings: Iatroduetion and broad 

Principles. 

Lucknow 

Ihe Constitutional Protections and Principles of Natural Justice 

. Nature & Scope of disciplinary proceedings 
.Application of Rule ofLaw in different staes of Enquiry 

r Concept of delegation of Power. 
- Concept of standard of' proof and Concept Principles of Preponderance of 

probability. 
Various Laws for disciplinary proceedings'departmental enquiry 

- Guidelines Principles laid down by Hon'ble Courts. 

2 Departmental Enquiry: 
rlUnderStanding the concept of Conduct & Misconduet under the rules 

provided for the Oflicials of different departments. 

Preliminary Enquiry: Nature & Scope. 
r Preliminary Enquiry Reports: Appreciation of evidence. 

Final Non Judicial Enquiry: Nature && Scope 
-The rules applicable for the Oflicials of different departments and CVC 

Gudeiines. 

A Dieiplinary proceedings: concept and Principles 
- Power, Role and funetiuns of Appointing Authority & Disciplinary 

authority. 
. Role and funetions of Enquiry Olicer and Presenting Oticer. 

- Delnquent Lplovce and Rule of Defence Assistant, 

r Dlegalion of Power. 

r Concept of Suspension and Subsisterce allowance. 

r Concept of Purnishrnents Penslties preseribed under the Rules. 

4 The Disciplinary proceedings: Laws and Procedure 
r Appontnent ef Lnqury Oficer and Presenting Oticer: Thcir Roles daties 

r Irag ef Chatyes (Conlents of Cbarge nclusions & evclusions), 

iProcedural aspect and Service of Chargesheet. 



- Procedure and conduct of disciplinary equiry prescribed under the rules 

for Major and Minor penalty. 
º Does and Don't or the Enquiry Oficer 

Judicial Proaouncements, 
5 Preparation of Enquiry Report and appreciation ofevidenee: 

- Witing of Enquiry report 
Findings and reasonings. 

- Do'sand Don't 

6 Judicious Diseretion of Disciplinary Aothority o enquiry repor: 
r Providing, copy of enquiry and opportunity of hcating/ represcntation 

r Appreciation of Enquiry Report and reasoned'speaking oders by 
Disciplinary Authority. 

7. Award of Penalty by Disciplinary Authority: 
Quantum of punisbment and discretionary domain of the decisio- making 
authority/ Disciplinary authority 

7 Major and Minor Penalty 
Efct of Punishnents 
Law laid duwn bry the Hon'ble Couts. 

8 Consultation With UPSC or UPPSC: 
Consultation when Required? 

The procedure for forwarding the cases to UPSC 
Efeet of forw arding the case in a casual manner. 
Time limit for forwardiig the cases to UP'SC er CPPSC? 

. Appeal and Power of Appellate Authority: 
1, Criminal Prosecution vis--vis Disciplinary Proceedings: 

- Lliect of Acquiltal by a crimnal courts 
The conceptual difference between departmental proceedings and erimia 
proceedinys 

1. Post ketirement Proceedings: 

. Rules regard1ng Disciplinary Actions against retired enployee 
, Legal sustainability of continuing he procccdings after the retirement ot 

the delinquent enploye. 

laitiating proceedings afler retiremen! 
, The conditions under whiclh pension can be witlhheld or w ithdrawn. 

12 Mock lDisciplinary Enquiry: Case study. 
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